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CENTRAL ADMINISTRATIVE TRIBUNAL L
PRII\MIPL\L BENCH -
 DELHI.
~ REGH. NO. CA 544/87,
Shri V.Kanakarajan ~ Vs. Union of India.and ‘orsy

Appliéant,in person
Admit, '
Applicént is.permitted to take out notice

Dasti. Notice by Reglstered post’ may also be- 1ssueo.

5 /'-7/

'Notlce returnable on i@ 5’1987.

‘(2235;;1 Kumar) . - (KJMa

Member - ChaArman o
22.4.19874 - 224401987 -

. Applicant in person.
Shri B.S.Mainee, counsel on behalf of

Shri J.C. Slngal, counsel for the respondents
present, ,

- Counsel for the resoondents'requests 4 weeks
time fof counfér. Counter on or before 4.6.1987.
ReJOLnder, if any, w1th1n 15 days thereafter.
To come ‘up before the Dy.Beglstrar on 25, 6.1987.
(Kaushal Kumar) : , {K.Madha

Member o - Chaix
40- 019870 ' ' . 4 5.19870

NV No 5’6/%’? /\,@> bao R
/ & Lu v et w.ﬁc/ ’




" 12.5.1987
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Mo No. S58/87 .
D.A. No, 544/87, ’

Applicant présant‘iﬁ pirsoh.

Respcndcnta by Shri J.C. Singhal, counsel..

ww—a.&a

In this Misc. petition, tho applicant has4?eught-*fv

directions:- = _ | | _ L

(4) " to repost him as an Exicut ive Engineer

at Madras, . N
(11) ) “ganction ef leave and’ payment of leave
.salary ‘for'the perisds ‘for ‘which ha“haa'alriédy?h;&ayan .

fapplieétipn, énd
'iiii) | ‘payment §f.arrééfa:6f;déf;;yigaé'ging '

benefits dus to hin ficin 1211985 én -j:l"i. implementation of the
recomnendations of tha Fourth Pay Commission and the orders
‘made thersyay by the Governmsnt.

2. ' Shri V Kanekerajan, ii’pbl@é'aht ‘in the cas., appoarad
.in‘ﬁéfaoﬁ jpd'ﬂrgéd fét;iﬁéué-af iﬁtefiﬁ ﬂiié&fié;; iséégi B; ﬁiﬁ
p‘i;ndifig' afﬁp_d“;é‘i 6f his la.i.n Eﬁp'lidai'iéﬁ;

‘8. - SArt 3.6s Singhal, céunsel, who has besn served with

this M.P, which runs to & pages enly G 8.5.1987," opposes the

sate.
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4 EVf" accerding to the applicant, the erder ef
: raﬁepeion made against him as early pp on 21,5.1!86 has besn

"pxchtgd_by posting some 6thar'ppreon in the‘ppst hanarlief,held.

If that is éb,“W. cannot, at this stage, interfors with the

reversion order and issue a direction to ihe-rsSpondante to

:repost bim te the post of Executive Engineer, --Ye, ﬁho:efanq,‘

‘reject the prayer of the applicant for directions to re—post

him as an Executive Enginper pending disposal of this application.

Se - As rpgétdo the claimé of thé appliCent:fot sanctien of

- lpave and payment oleaave,palary and arrears of pay from

1.1.1986 on the ippleﬁentatinn ef'ghb reconmendations of the
Fourth Pay .COmnission, i:hey have neceessrily tké. be ‘anmingd and

dpéidad by the :eSpnndants eyen eithout Qaiting for the disbnéal

~of thp main application ptnd#ag before this Tribunal. . The

-elaim OF thp applicanb'for leava of -baencs already nade before tha

Railuay Adminietration, cannot be held up on the grcund that an

application challenging the variouo pctions of the Railway\

- -

Adwministratien is pending before the Tribunalo So alpo ia\thp

'%davw\/ Us ol

aaag)for payment of arrpara of pay from 1.1, 1986 en the )

4 implemantation af the Fourth Pay commiasion. -Ua’ara of'thp ,.

..

view that. tha respondants should be directed to axamine thesa

eleima and spttle them uith all expedition. Ne, thatﬁfo:a,

\

. direct the rpspondentp to consider tha claine of the applicant

'ffar pancti"n of 1aaye and payment of lpavg_ailary“gnd arrea;c

.o
~



;‘ 4 )
; of pay due to him from 1.1.1986 on the basis of the
_ recommendations of the Feurth Pay Commission and make
S . . payment of the amounts that %due toy him with all
{ such expedition as i2 possibly in the circumstances of the
'~ cass. M.P. No. 559/87 is disposed of in the-above
. ) ; terms., L.
: | ' The respondents have been granted time to,the
: . L
:their reply on or before,4,6.1987 and the case is to be
. Ad i called on 25.6.1987, e direct that these diréctions shall
\
- N ‘ /
Vi e
i Y (K.S. Puttaswamy) ’ (Birbal Nath)
{-“:T‘:’ [ v.C, . " ’ . A.N. ,
- ) ) R
| ’ '
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e © BA-544/87 .
"7 25.641907 |

‘Present : Applzcant ‘in persomn.

Mrs. F.S. Shadde, Deputy Chief Personnsl -
R Officer, departmental sffzczal for respondents
- A - ‘Noe1 to 6.

Raspondants ware dzrectad to fale tha cnuntar

P on ar bsfors 4th June, 1987. Houevar. it was Piled on
: 24th Juns, 1987; Tha raspundants are directed to fils
an appllcatlon with condonatzon of delay. ' ‘

As and uhan such appllcat;on is filed the sama
--shiould be placed before the Hon°bla Court for appro-
priate nrders. '

- Copy af the caunter has also been sarved on the
a ‘ ; applzcant. Rejoinder to be filed on or before 16.7087.
' 1 - To come up on 16e701987,

\\JE“ VC&\q(QN | | \ﬂkll/\/\ﬁ/\

. yv‘ u¢
? U ¢Q’ tc ' 3 (VeKe SHALI)
Cp> 3} t“fv Y . ' R Deputy Registrar B

o _ 254 6e1987

~ v Fin
N 3“5 “(/ e
A

15,1.1937 § ~ Present : None L
L Sy "~ To be listad on 24.7.97, '
7 : W o o . )3\/\/\1/\
’ \&Sj\fiif : SR > ~ o (VeKe SHALI) .
o g by : , - Dcputy Registrar
N | ‘ o 16,7197
é4.7;1987 | E Present H Applxcant 1n parsono -

P - .She JeCs- Singal for tho raspondentSe.

N T be filbpg
v : - ! R The a plicant has’ statad that he will .
P ﬁgﬁ/ " the rejo;ﬁdar within ens rgask, Let the mattar be

| ¢

. S Yoy put up on 30, 7019870 oL : o
ﬁﬁf&ééé . - L AR o \&‘4(”\/\kuf
.%\ps I o 0 (VuK. SHALD)

; d
e ' SR o Daputy Registrar’
R I o 24,7,1987



30,7,1987
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e By

o sagfer . {

{

Present : Applicant in person.
None Por the respondents,

Re joinder to be filed within 1 'ue‘e_k‘. To

~be listed &n ¥.8.1987, <

. /-__—_-_’/
(U.k. SHALI)

Deputy Registrar



24,8,87

! time of final he= :ring.

' |
s

5

Mp N6.988/87 B T R
- QA No.544 /87 SR

Petitioner in person.
Respondents thréugh Shri J.C.Singhal, Cbunsel

We do not see any reason to direct the record

to be produced at this sta 7e. However, the relevant

record shall be kept ready for production at the

Ordered accordi ngly. MP No. 988/87
stands disposed of zs arcve,

MP No.989/87
in OA No.544/87

w

7
This is a petiticn for heqr‘ng OA No.544/early,

We do not see any reascn to give precedence to this
case over seversl other cases which raise similar
questioen and whi Ch also include cases of removal
from service. The matte r may be listed for final
hearlnq in the usual course. 1D | No.989/87 stands ~ '//’/
d¢soosed of as above. : . L ?

o~

that only because the petiticner has not joined GuTy ‘so far,%
the Respondants are not in a positig

The lParned counsel for the Respondents suates o ?

on to give him a A
posting. However, if the petitioner reports for D
duty, he will be given a ‘posting.

( Kaushal Kumar) : ( K.
Member

T
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OAZ544/87

None for the applicant’

Present
Sh' JeCeSinghal for the respondents,

Pleaddings of the case are complete, Let the matter

(Vq\.SP#LI
Deputy Registrar
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1859,87

MP No 1127/87 in
OA No.544/87

Petitioner_present in person.

- Respondents through Shri J.C.Singhal, counsel

~

Petitioner states that it is very inconvenient
for him to come to the Tribunal everyday to check
the cause-list for knowing the date of fimal hearing
of his case and requests that a specific date of heasring
may be given., He had also made a request for early
hearing earlisr which was rejected . on 24.8.1987 &nd
the matter was directed fo be listed for final hearing
in the®usual course. In the usual course the matter
ﬁgﬁig noé?%ome up for final hearlng before June 1988.

May be listed in the usual course in the
Monthly list and then in the weekly list but not
before June 1988,

MP No, 1128/87 in
OA No.544/87

R

Betition not pressed. Dismissed.

T

( Kaushal Kumar) ( K. Madhava §
Member Chairman /
18,9.87 1849{87

Qiazcm, tuLéyrta cjp;mﬁt Mo ,_Li_
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'MP 1693/87

0A 544/87
11.1.1988
Present : Applicant in person. ' N

We Wave heard the applicant in person. He wants

us to stay further proceedings on the charge-sheet which

has been served on him on the ground that this violates'

We have gone

_ the earlier order issued by the Tribunal on 12,3, 1987,

throuéh the documents and there is no such

violation, We do not find a prima-facie case to issue

' 2
8n ex-parte order s stay at this stage, The applicant

S

undertakss to serve,again on Shri J,C,Singhal, lsarned

on aabam nclu'-_f,

counsel for respondents by to-morrow. Let the case be

listed on 13,1,1988, 1Issue Dasti,

Ll 1

(Ch. Ramakrishna Rao) (Se Pe Mukerji)
Judicial Member Administrativs Member ]
vuém« apor s




mP 1693/87
DA 544/87

13, 1,88

~

Present : Applicant in person., Shri Inderjit Sharma
counsel for respondents,

~Heard. Shri Sharma seeks some time to file répiy
on the question of interim relief, Let him Pile the
reply on or before 3,2,1988. Till then, status quo as
of to-day should be maintained and no further proceedings

on the charge sheet served on the applicant,

; Al | *

(Ch. Ramakrishna Rao) . (s« P. Mikerji)
Member (J) Member (A)

et
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MP-1693/87
OA~544/87

3.2.1988,

Present: Applicant in person.
None for the respondents despite service.,

In view of the fact that the respondents have not
cnosen to reply to the notice for interim relief- gnd the
applicant  nas come all the way from Banr~alore, we virect
that‘ﬁhe statuéuquo as regards further proceedings on the
charge-sheet may be maintained till the disposzl of the
main application for which hearing has been fixed in
June,l988o |

vukfgvgiJh/ﬁ » S§Q€
(Ch.Ramakrishna Rao) ( s.pP, Mbkerji )
Meimber {J) Member (A)
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'_1$6:88

OA,544/87 -

Present: Applicant in person.
. None for the respondentsy

As per the last order, the case was to be
fixed for final hearing in the month of June, 1988
Since the system of listing has been changed,recently,
this matter should be included in the list of ready
cases to be taken up for final hearing on its turn but
the épplicant has insisted that the matter be placed
before Hon'ble Court for appropriate directions,

Let the matter be placed before Hon'ble Court

No.II for appropriate directions on 3+6.,68.

- : (\/ \L /\,1/\//\/\/\
(VeK,SHALI)
Deputy Begistrar




12 é 3.6.88 o S ] 19 - lk‘_

OA.544/87

Presentg Applicant in person. ,
None for the respondent.

The applicant seeks an eably hearing\of this case
et .
as he has already been superseded. List this case before

the Honourable Chairman for his orders on 7th June, 1988,

<_;f;0 j: . o ~&\_)\"‘,\(/__ .
£—="" o
( S.P. MUKERJI ) - ( P.K. KARTHA )
Adninistrative Member Vice~=Chairman

0A.544/87

Present: Shri Inderjit Sharma counsel for the
respondent.

~After the above order was recorded, Shri Inderjit
Sharma appeared before us and indicated that because of the~
instructions of the Railway Board, he will not feﬁresent
the Railways in this case and Shri J.C. Singhal will continu

to represent the Railways.

C\O s (2‘\‘\,»\.'\)\/\/5
E Administrative Member Vice Chairman




7.6.88

OA '544/87 It
Applicant in personak
'This is an épplicatidn of 1987, The applicant’iéf
in service, He ié.aggrieved,by'cerfainiordErs of feve:sion_
and non-promotidn..~Wb do not see any reason to take this
case for out of turn hea;ing; Request for out of turn hearinc

rejected,

Post before the Deputy Reglstrar on 23 8. 1988

[ -~

for 1ncluszon 1n the ready llst of cases,

T e ﬁ%
ps )

( KAUSHAL KUMAR) { K; M‘kD VA REDDY)
MEMBER . CHAIRMAN

e ar e S
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; ‘ 04 544/87 - |
Fresent: Bpslicant in person. ’ '
.Shri 3.C. Singhal for the respondenta.

The matter be included in the list of
reddy cases for final hearing.

\M\m/u

( VoK. SHALI -)
Joint Reagistrar CZ




